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at the Principal Bench,
This point pequires to be g
considered,

3. To determine the afore-
said point, for preliminary g
hearing and admission, the
matter be posted before the
Bench,as desired by the
prllc int, on 22nd August,

1986.
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}]_'M_LT‘H"’ for ear
Lnﬁ to issue for Stga

hear Y
Order iﬁ;:ﬁded to file. The
case is posted before Bench
on 27.8.86
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OCTOBER 17, 1986.

Sri C.P.S.:hama,ap;‘;licant in the
case is in person. Sri M.S.Fadma-
rajaiah, learned Standing Counsel
for the Central Govemment appe:rs

for the respondents.

After the case was heard
at some length, the applicant files
a memo praying for permission to
wit hdraw this application with

liberty reserved to approach

Government for relief. Permission
sought for is granted. Application
is rejected as withdrawn. No 1
costs. ) @ U;/m’/b/{
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‘withdraw this application with

A-na. 1661 (8¢ ()

OGTOBER 17,1986, ’a

i

Sri C.P. Sharma,ap§licant 1n the
case is in person. Sr% M.S,Padma-

~ rajaiah, learned Sfanding Counsel

for the Central Govermment appears
i

for the respondents.

After the case wa$ heardA
at some length, the applicant files

a memo praying for permission to

liberty reservedAto approach
Government for relief. Permission
sought for is granted.: Application

is rejected as wit hdra»—.
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